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iReviev; Application i:to,._30 o£.,.^Qi^
vi €SV j^plication No » 31 ,pi: 2,0£)^

jabalpur, this the 4th day of Deseaiber, 2003

Hon'ble ohri W-f- Sin^ ♦, Vice Chairman
Hon'ble Chri G. Chanthappa* Judicial macnDer

Revi^'^^ Application^ 30. of.—^

1. Iftiion of Inaia, tiirougti its
Secretary, iiinistry of Goniiunication,
Department of Posts, SanclTar Bhav7o.n,
Ilev; Delhi.

Chief Post I-laster General,
H.P, Circle, Bhcpal.

3. Post i-iaster Gesneiral, i-iaipUj.
Region, Raipur.

4. Senior Supdt, of Post Osrices,
Salac'ha'c Division, Dalacnat applicants

(By advocate - None)

V c r s u s

1. Curesh Kumar Darshaniya, 3/o.
Sluri li.S, Darshaniya, aged about
38 years, ED Branch Post Master,
at Post Office littra, Manila (I-'IP) •

2.

3.

Shri Ram Char an Gedem,. Post Master
Head Post Office, Manila,

Shri R,K. Chaure, assistant Director,
(S) Office of Post Master Goieral,
Raipur Region, Raipur (MP)• •• Respondents

(By advocate - Sliri V. iripathi on beiialf of Shri S, Paul
for respondent No, 1,

Shri G.IC Swarnakar for respondent No, 2, and

None for other respondent)

2• Reviev/ application No,, 31 of 20.0.3 -

R,K, Chaure, assistant Director
(3), Office of tile Postmaster General,
Raipur Region, Raipur, Applicant

(By Advoccite - None)

Versus



* 2 *

1, Suresh I5amar jarshaiiiy^,
3/0. Shri. M.S. Darshoniya,
^oed. 43 vsaxs. B.D. 3X'aricji_
PosttnasteST at Post Oftice rhatra,
M ana la (M.P.).

2. Uiion of India, Tlirough its
Secretary, iiiiiistry of Coiiminicatron,
Departm'snt of Posts, Sanchar Bhav/an,
New Delhi.

3, Gl'tLeE Postmaster General, M.P
Ci rc 1 e, 3 hop a 1 (M •

4, Ghief Postmaster General,
^-ieipur hegion, iiaipur.

5. Senior Supdt, of Post Offices,
Balaghat Division, Balaghat (M,P,) ,

6. i^m Gharan Gedon, Postmaster,
Head. Post Office, Mandlaf
Distt. Handla (M.P) • ites'poha^jcs

(By hdvocate - Shri V. Tripathi on behalf of Shri S. Paul
foi~ the respondent No. 1,

Sliri G.id S^;arnakar for respondent No. 6, <^ncj.

None for other official responaents)

0 R D S H (G.0 riTapn)

By G.^ Shan'thappa. Ju^c^ci^,:^! Merrber^ -

Since the issue inwlved in both the review applica

tions are same, they are disposed of by passing a common

order .

2. fhe above review applications are filed for reviev;ing

the order dated 3lst July, 2003 in Oh No. 378/1998. 'fhe

applicants have asked for some clax"ification in the order

regarding correction of the figure as 20 or 30. Ifiis

iribunal has passed a detailed order clarifying the marlcs

obtained by clie canaidate, In pc.ra 9 of tlie order of

th-is5Q^^ _-i-Qunal^has given full clarification. Being

aggrieved by the said order the appiicaxit has to approach

tiie proper rorum, There is no glaring error...or aritiimaticaj.-
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mistake or aiiy kind of error on the fcoe of the roeord. The

applicants have failed to point out either of any one

atL staked as mentioned above.

^cordingly, the neviev/ Applications are dismissed.

(Q/L Shanthappa)
Judicial Member Vic e Chairman
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